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Original Application No.61 of 2009 

DATE OF DECISION: 02.04.2009 

Sri Miku! ]-ezbarua 
Applicant/s. 

Mr.. S.Nath 
Advocate for the 

Applicant/s. 

- Versus : 
U.0,1. & Ors 

Respondent/s 

MS.UthaDaSAddLC.G.S.0 
Advocate for the 

Respondents 

COIAM 

THE HON'BLE 1-- RMANORAN JAN MOHANTY, VICE CHAIRMAN 

1.. Wether Reporters of local newspapers may be allowed to 
see the Judgment? 	 - XP 

2: Whether to be referred to the Reporter or not? 	}e- 

-3. 	Whether their Lordships wish to see the fair copy 
of the Judgment? 	 JJ - O 

Judgment delivered by 

-S 



11, 

CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.61 of 2009 

Date of Order: This, the 2 Day of April, 2009 

HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

Sri Mukul Bezbarua 
S/o Sn Arabinda Bezbarua 
Resident of Durga Sarobar 
House No.1, Ward No.11 
P.O: Bharalumukh, Guwahati-9. 
P.S: Jalukbari, Dist Kamrup (M) 
Assarn. 

Applicant. 
By Advocates: Mr.Satyanarayan Nath & Mr. Laban Kalita 

- VERSUS- 

The Union of India represented by 
the Chairman 
Central Water Commission 
Govt. of India, Room No.303 
Sewa Bhawan, RK.Puram 
New Delhi-hO 066. 

The Chief Engineer 
Brahmaputra and Barak Basin Organisation 
Central Water Commission 
'Rebekka Vile", Near Barki Point 
Temple Road, Lower Lachumiere 
Shillong-793 001. 

The Superintending Engineer 
Meghana Circle 
Central Water Commission 
"FuIkan Mansion" Panchayat Road 
Silchar - 788 004 (Assam). 

The Executive Engineer 
Megbna Investigation Division 
Central Water Commission 
"Yingyar Villa" Motinagar 
Shiilong-793 014. 

By Advocate: 	Ms.Usha Das, AddI; IIj.P 
	Respondents. 



2 

ORDER(ORAL) 
0204.2009 

MANORANJAN MOHANTY, (V.C.): 

On being mentioned by Mr. Laban Kalita, learned counsel 

appearing for the Applicant (made in presence of Ms. Usha Das. learned 

AdcIl. Standing counsel for the Government of India), this matter is taken 

up. 

Heard Mr. Satyanarayan Nath, learned counsel appearing for 

the Applicant, and Ms. Usha Das, learned Addi. Standing counsel for the 

Government of India (to whom a copy of this O.A. has already been 

supplied) and perused the materials placed on record. 

Applicant is presently posted as Lower. Division Clerk in 

Meghna Investigation Division of Central Water Commission having 

headquarters at Shillong. He has repeatedly represented, for genuine 

reasons, for his transfer to Guwahati in Assam. It is stated that the 

Applicant represented on 23.11.2007, on 24.01.2008 and, again, on 

10.09.2008. His representations, having not yet been heeded to favourably 

by his authorities, the Applicant has approached this Tribunal with the 

present Original Application (under section 19 of the Administrative 

Tribunals Act, 1985; with a prayer to direct the Respondents to consider 

his said pending representations) filed on 01.04.2009. 

Early and effective redressal of the grievances of the 

employees is a healthy personnel management and therefore, without any 
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waste of time, this O.A. is, hereby, disposed of with direction to the 

Respondents to give due and sympathetic consideration to the grievances 

of the Applicant (as raised in his representations and in the present O.A.) 

and grant him necessary relief, as due and admissible under the facts and 

circumstances of the case and as permissible under the rules, 

expeditiously; preferably within a period of 60 days from the date of 

receipt of a copy of this order. 

With the aforesaid observations and directions, this case 

stands disposed of. 

Send copies of this order to the Applicant and to all the 

Respondents (along with copies of this Original Application) in the address 

given in the O.A. 

Free copies of this order be also supplied to the learned 

counsel appearing for both the parties. 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

/bb/ 
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DISTRICT :- KAMRUP. 

Cita i'ihit*MJv Thbuna 

0 1 APR 2009 

41' 1 * Ik 
Guwatieti Bench 

IN THE CENTRAL ADMINISTRATION TRIBUNAL GUWAHATI 

BENCH ::: AT GUWAHATI 

(An application under section 19 of the Administrative 

Tribunal Act, 1985) 

O.A.No. 	 of 2009 

Sri Mukul Bezbaruah 

Applicant 

-Versus- 

Union of India & Ors. 

Respondents 

SLNos... 	 Particulars 	PageNos. 

1. Application 

2. Verification 

3. A Appointment Letter 

4. B Marriage Certificate 

5. C Certificate "dumb and deaf" 

6. D Birth record 

7. E Identity Card (wife) 

8. F-i to F-3 Representations 

9. C Office Memorandum 

1 to 6. 

 

 

 

 

 

 

i3to23. 

24 to 29 

-. 

Filed by- 

(S. Nath) 

ADVOCATE 
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.4i 	 01 APR 2009 
DISTRICT :- KAMRUP. 

7u wahati Bench 
IN THE CENTRAL ADMINISTKA'UON TRIBUNAL GUWAHATI 

BENCH ::: AT GUWAHATI 

(An application under section 19 of the Administrative 

Tribunal Act, 1985) 

O.A.No. 	10 	of 2009 

Sri Mukul Bezbaruah 

Applicant 

-Versus- 

Union of India & Ors. 

Respondents 

SYNOPSIS 

The applicant is an employee under Central Water Commission, Govt. of 

India as L.D. Clerk. He joined in the service on 2840-1996. Thereafter he has 

worked at various places of the Department with full dedication and sincerity. 

The applicant is presently posted at Shillong under the Executive Engineer, 

Meghna Investigation Division, Central Water Commission, "Yingyar Villa", 

Motinagar, Shillong- 793014. The applicant is working in the said place since 02-

09-2005. By the time the applicant had married a physically handicapped (dumb 

and deaf lady) in the year 2005. The wife of the applicant is an employee of 

Government of Assam in the Public Health Engineering Department, Guwahati. 

Hence there is no chance of transfer of his wife at Shillong. The applicant has 

blessed with a daughter and the said daughter is now 2 years and 6 months old. 

The applicant's wife is not in a position to provide initial education to her minor 

daughter and suffering from mental agony as the applicant is not able to provide 

any assistance to them due to his present, posting place and service 

commitments. The applicants had filed three representations seeking his posting 

at Guwahati, by putting all his urgent and humanitarian grounds. In this 

connection three representations were submitted on 23-11-07, 24-01-08 and 11-09-

08 respectively before the Respondents. 

The applicant is facing critical problem and having no other ways has 

approached this Hon'ble Tribunal being aggrieved by non-disposal of the said 

representations. Hence the applicant has filed the present application. 

1 ,  
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.1 	
-LIST OF DATES- 

03-04-1986 (24-09-1997) 	: 	Office Memorandum, Posting of 

husband and wife at the same station 

issued by the Ministry, of Personnel, 

P.G. & Pensions (Department of 
01 APR 2009 	Personnel '& Training) vide Office 

Memorandum No. 28034/7/86-Estt. (A) 
uuwahati Bench 	

dated 03-04-86. 

24-07-1995 	 : 	No. MC/ENT/13/63/151 Certificate of 

"deaf and dumb" issued by GMCH for 

Smt. Rita Das (Bezbaruah). 

25710-1996 	 : 	Appointment Letter No. 

NEIC/CWC/Estt.- 94/ Rectt./3724-27. 

30-12-1996 	 : 	Identity Card of (wife) Smt. Rita Das 

(Bezbaruah) 

27-04-2005 	 Marriage Certificate No. 388. 

02-09-2006 	 : 	Birth record of (daughter) 

Miss Bhaswati Bezbaruah 

23-11-2007 	 : 	Representation. 

24-01-2008 	 : 	Representation.. 

9; 	10-09-2008 	 Representation, the applicant submitted 

representation seeking his transfer 

under special ground but there is no 

reply or disposal of any of the 

representations from the Respondents 

side. 

/ 

(S. Nath) 

ADVOCATE 
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DISTRICT :- KAMRUP. 	 TuWwahat Bench 

IN THE CENTRAL ADMINISTRATION TRIBUNAL GUWAHATI 

BENCH ::: AT GUWAHATI 

(An application under section 19 of the Administrative 

Tribunal Act, 1985) 

O.A. No. 	9  ( 	of 2009 

Sri Mukul Bezbaruah 

Applicant 

-Versus- 

Union of India & Ors. 

Respondents 

I. 	PARTICULARS OF THE APPLICANT :- 

Sri Mukul Bezbarua 

Son of Sri Arabinda Bezbarua 

Resident of- Durga Sarobar, 

House No. 1, Ward No. 11, 

P.O.- Bharalumukh, Guwahati- 9, 

P.S.- Jalukbari, Dist.- Kamrup(M), Assam. 

II 
	

PARTICULARS OF THE RESPONDENTS :- 

The Union of India 

Represented by The Chairman, Central Water Commission, 

Govt. of India, Room No. 303, 

Sewa Bhawan, R.K. Puram, New Delhi— 6 6 . 

The Chief Engineer, 

Brahmaputra and Barak Basin Organisation, 

Central Water Commission, 

"Rebekka Ville", Near Bank Point, 

Temple Road, Lower Lachumiere, 

Shillong- 793001y 
Contd ... 2 
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The Superintending Engineer, 

0 1 APR 2009 

1g 	ELa 
Guwatiti Bench 

 

Meghna Circle, 

Central Water Commission, 

"Fulkan Mansion" Panchayat Road, 

Silchar- 788004 (Assam). 

 

I 
cJ 

The Executive Engineer, 

Meghna Investigation Division, 

Central Water Commission, 

"Yingyar Villa" Motinagar, 

Shillong- 7930141// 

o 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE :- 

The applicant submitted his transfer applications / representations before 

the respondent No. 2 and 3 respectively through respondent No. 4, dated 

23-11-07, 24-01-08 and 11-09-08 respectively on various grounds. Transfer 

was also preferred by the applicant under the provisions of Office 

Memorandum No. 28034/7/86-Estt. (A) dated 03-04-86 issued by the 

Ministry of Personnel, P.C. & Pensions (Department of Personnel & 

Training). The applicant has not received any reply / disposal of the 

above said Respondents. Aggrieved by non-disposal of said 

representations, the applicant has filed the present application. 

JURISDICTION OF THE TRIBUNAL :- 

The applicant declares that the subject matter of the present case is within 

the jurisdiction of this Hon'ble Tribunal. 

LIMITATION :-

The present case is within the limitation. 

I 

Contd ... 3 
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F11  
FACTS OF THE CASE :- VI 

01 APR 2009 

Guwatiati Bench 

That the applicant is bonafide citizen of India. As such he is entitled 

to all the rights and privileges guaranteed by the Constitution of India and 
	I 

the laws framed thereon. 

That the applicant is an employee under the Executive Engineer, 

i.e. the Respondent No. 4 with effect from 02-09-2005 as L.D. Clerk. The 

applicant had joined in the service of Central Water Commission on 28-10-

1996. Since then, the applicant is serving in the department with full 
dedication and sincerity. 

A copy of Appointment Letter dated 

25-1 0-1 996 is annexed herewith as 
Annexure- A. 

That the applicant had married Smt. Rita Das (Bezbarua) on 27-04- 

2005. The wife of the applicant is "dumb and deaf" and she is an 

employee under the Government of Assam in the department of Public 

Health Engineering as a Group- D (Peon) employee at Guwahati under 
the Superintending Engineer, Guwahati- 21. 

A copy of Marriage Certificate dated 27-

04-2005, and a certificate of "deaf and 

dumb" of wife dated 24-07-1 995 are 

annexed herewith as Annexure- B & C 
respectively. 

That the applicant and his wife are blessed with a daughter on 

02-09-2006 and the said daughter namely Miss Bhaswati Bezbarua is now 
2 (two) years and 6 (six) months old. 

A copy of Birth record dated 02-09-2006 

is annexed herewith as Annexure- D. 

Contd ... 4 
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That the applicant is unable to keep his family members along with 

him as his wife is an employee in the Office of The State Government 

(ssam) astated in paragraph- 3 above. 

A copy of Identity Card issued by the 

Govt. of Assam dated 30-12-1996 is 

annexed herewith as Annexure- E. 

That being aggrieved and under lot of strain and difficulties, due to 

the family settlement and to provide care and welfare to the minor 

daughter this applicant had submitted various representations for the 

transfer of his posting to Guwahati from Shillong. Whereas the family 

members are residing at Guwahati without any assistance from the 

applicant and there is no one to look after his family in his absence. In this 

regard three representations were forwarded to the respondents with 

details of the ground of seeking transfer. These Representations were 

submitted respectively on 23-11-2007, 24-01-2008 and 10-09-2008. But no 

action or disposal is made to these representations by the Respondents till 

date. 

Copies of Representations dated 23-11-

2007, 24-01 -2008 and 10-09-2008 are 

annexed herewith as Annexure- F-i, F-2 

&F-3. 

That the Petitioner respectfully begs to state that the Respondents 

had not initiated any action even though clear direction is made in Office 

Memorandum No. 28034/07/86-Estt. (A) dated 03-04-86 issued by the 

Ministry of Personnel, P.C. & Pensions (Department of Personnel & 

Training) to provide posting of husband and wife at the same station. 

A copy of the Office Memorandum 

dated 03-04-1 986 along with the 

forwarding by the Central Water 

Commission, vide No. A-49011/197-

Estt.- IV, Govt. of India dated 24-09-1997 

is annexed herewith as Annexure- C. 

01 APR 2009 

L4kI 
uwahati Bench 

Ii 
I 

Contd ... 5 
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8. 	That this petitioner is aggrievéd föi fhe non action of all the 

representations submitted to the Respondents for his transfer to Guwahati 

under the facts and circumstances stated in the representations stated 

above. 

VII GROUNDS :- 

For that the Respondents have not taken any action on the transfer 

applications submitted by the applicant dated 23-11-2007, 24-01-

2008 and 10-09-2008 which is most illegal, arbitrary and 

unreasonable. 

For that the applicant has legitimate expectation for considering his 

representations by the Respondents. Whereas the Respondents did 

not follow the contents of office Memorandum No. 28034/07/86-

Estt. (A) dated 03-04-86 issued by the Ministry of Personnel, P.G. & 

Pensions (Department of Personnel & Training). 

For that the Respondents did not consider the acute family 

problems of the applicant to attend his "dumb and deaf" wife and 

the minor daughter, which is a matter of humanitarian ground for 

allowing the application of transfer. 

For that the applicant is not with in the reach of his helpless family 

members to provide necessary assistance at the time of medical and 

other urgent need. The action of keeping the representations 

pending is wholly illegal, arbitrary and contrary to the principle of 

natural justice. The Respondents may be directed to dispose the 

representations pending with them for the interest of justice. 

VIII. DETAILS OF THE REMEDIES EXHAUSTED :- 

The applicant declares that he exhausted all the remedies available to him 

and there is no other alternative remedy available to him. 

JN 

Contd ... 6 
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IX. MATTER NOT PREVIOUSLY FILED OR PENDING WITH 

OTHER COURT:- 

The applicant has not filed any other case / applications before any other 

Court /Tribunal regarding the present subject matter. 

X. 	RELIEF SOUGHT:- 

Under the circumstances, the applicant pray for the following relieves- 

to issue notice to the Respondents, 

call for the records of the case, 

to direct the Respondents to dispose the pending 

representations, praying by the applicant for his transfer. 

any other relief,  / relieves to which the applicant is entitled 

to under the facts and circumstances of the case as may be 

deemed fir and proper. 

XI. INTERIM ORDER PRAYED FOR 

To direct the Respondents to transfer the applicant at the Office 

located at Guwahati in temporary basis till final decision of the 

application. 

XII. PARTICULARS OF THE POSTAL ORDER 

Postal Order No.  

Date  
Issuing Officer 	:- 	 GPO, Guwahati. 

Payable 	:- 	Registrar, Central Administrative 

Tribunal, Guwahati Bench. 

XIII. LIST OF ENCLOSERS:- 

& 

I 
-7 

An index showing the particulars of documents enclosed is given. 

Contd ... 7 
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uwaeti Bench 

VERIFICATION 

I, Sri Mukul Bezbaruah, son of Son of Sri Arabinda Bezbarua, 
aged about 4 0 years, resident of Durga Sarobar, House No. 1, Ward No. 

11, P.O.- Bharalumukh, Guwahatj- 9, P.S.- Jalukbari, Dist.- Kamrup(M), 

Assam, do hereby say that I am the applicant of the accompanying O.A. I 

am acquainted with the facts and circumstances of the O.A. I do hereby 

verify the statements made in paragraphs I to IE.. are true to my 
knowledge and that I have not suppressed any material fact. 

I signed this verification this the 	 day of April, 2009 at 
Guwahatj. 

APPLICANT 
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Gram SENEC SHLLONO 
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GOVERNMENT OF INDIA 

Office or the Superintending Engineer 
NORTH EASTERN 1NVISTICATION CIRCLE, CENTRAL WATER COMMISSI 

JAMIR MANSION, NONGSHILLIANG, SHILLONG.793014 

.-.'• .-.' .... 

Ceq*ra$ MminiSt! 	Tilbufla 

01 PR 2009 

TraWd W414t 
r3uwatiat' Bench 

Data 	.d.ti6..; ........... 

 

Shrj Mukul Bezbaruah, 
C/a Sh. Arahinda Rezbaruah, 
P.O. Bharaiurnukh, 
Viii: Duroasarobar 
Distt: 1(amrup (Assarn) 
Pin: 781009. 

 

Sub:- 	P.ecrujtjnent to the post cf Lo:er DivisiOn Clerit borne 
on the Ministerial. Cadre of Suhordin,te Offices of 
Cntra1 'ater Commission in the Ncrth Eastern Inves- 

	

- 	 -tigation Circle, Shillona on the basis of the reccmn -endtjon recejd from Rcjcna1 Staff Selection 
COrriiissjon, Guwahati 

Sir 
In continuation of this offIce letter No. PIE 1C/C'IC/[ttt. 

-94/Rectt./ dated 5th Oct'96, you are hereby directed to report 
for duty in the office of the Superinten±no Enyineer, North East'rn In'.stjtjon Circle, C:1C, 	Noncshilljanc,, Shillcng_14 insLead of to Execu 4- jve Engineer, North F.estern In';. !Jjsicn No. I]., CJC, Ajzawl 
latest by 6th Nov, 1 96 as requested by you...' 4 

Other terms end condit1on,d1l remain the sire. 

Yours faithfully, 

'- ajesh Dtm 
Copy to:- 	 Super intendinc noiner 

1. The Regional Djrecto'-, Staf.f Selectioncommjsjo n, 
North Eastern Regionci. Office, Naheqr.ha Road, Chenjkuthj 'Till site, 
Glwahatj_781003 

T. The Under Secretary(Attn :  Secticn Officer-vII)cwc, Sewa Bhawan, R.K. • Puram, New Delhi110066.w 
3. The. Superintending 1 nrjneer(c), Brahrnaputra & Barak Basin, CwC, Shillong. 	 . 

Pajesh Dhpm ) 
SU,erjntendInq ncjneer 

rJ'\ 	6k 

	

.. 	 -'---------- 
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I Shri 	 LtA& k--. 	 Marriage Office 

Kamrup hereby certify that on the 	2 	 dayof 	200 

Shri '4L2 _ Son of kltaL_3w k 
atViIL 	 A_,aAn9aA_ 	S. _________________ 

Dist. - 	 kM. x4 	 a n d Smti Q 
DIo 	j_PAll _1Ag Qi 	 of Viii  

P.S. 	 Dist. 	tAiV 

appearea oefore me and that each of them in my presence and in te presence of three witnesses 

who have signed hereunder made the declaration required by section ii and a Marriage under 

Special Marriage Act, 1954 was so!emniseçl between them in my presence. 
S 

Witness - 

1 	
Mirriage Ot "\ 

s/a. 1~ HI-AflL 	4- 	 I(arnriwat 
KA)'tP (rth'b) 

Bridecjroorn - 	 f4 	L 	g 

j- i&ihr MLzo* AJ4?4' 

": 	
. XAp'dtci 	ZiI6v'i 
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Dat 
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JWELL BABY CUNIC 
Deartment of Pediatrics 

IL 	 G uh aati Medical College Hospital 
Cahaft781032, Assam 

Name of the child 

Mother's name :. 	•. - 

Father's name 

M. 

Address 

r. 

-ft.  M

.  

IN 

BIRTH RECORD 

Dale of Birth ....... 	 lime ......... 	i. 

Birth weight ......... .......................... Sex 

Hcad circumfejence 

Detvcry : HospitaVHomc: tiocie 	tS 	.. 	fj.Si ................... 

Putocf c. ct!fl 	JC.L 

OOO i1 

-. 	 _______________________________________ 

i? 

II1fl - 	4OATE 	AGE 	WEIGHT I HEIGHVt 
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Government of india 
Central Water Commission 

Meghna Investigation Division 
"Yingyar Villa", Motinagar, 

Shillong: 793 014. 

No. M1D/P- 1 6022/268/2005/3030 

TEL: (0364) 2521713 
FAX: (064) 2521226 

Dated: 30J1 2007. 

To 
The Superintending Engineer, 
Meghna Circle, 
Central Water Commission, 
"Furkan Mnsion" Panchayat Road, 
Silchar- 788 004 (Asom). 

Sub: 	Submission of transfer application in respect of Shri Mukul Bez baruah. 
L.D.Clerk- reg. 

Sir, 

Please find enclosed herewith the transfer application (in duplicate) addressed to the 
Chief Engineer, B&B.B.Organisation, CWC, Shillong received from Shri Mukul Bez baruah. 
L.D.Clerk of this office who is requesting for his transfer to Guwahati on humanitarian ground fti 
favour of onward transmission. 

In this regardhis transfer case is considered, a suitable substitute may please b 
posted in his place. 

Yours faithfully, 

End: 	As above. 

.44 /30 ,  1/. 2 n 
(M. S. SAHARE) 

EXECUTIVE ENGINEER 

., 	;. 

- ___ _______________________________ 	
V 

(V 

A 
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L Uw ahati nch 

To 
The Chief Engineer, 
Brahmaputra and Barak Basin Organization, 
Central Water Commission, 
"Rebekka Ville", Near Bank Point, 
Temple Road, Lower Lachumiere, 
Shillong- 793 001. 

(Through proper channel) 

Sub: 	Prayer for transfer from MiD, CWC, Shillong to Guwahati on humanitarian 
ground. 

Sir, 
With due respect I beg to lay before you the following few lines for your 

sympathetic consideration and favourable order please. 

That Sir, I am working as L.D.Clerk in the office of the Executive Engineer, MID. 
CWC, Shillong since September, 2005. 

That Sir, 1 would like tci mention herein that my wife is an employee of Assarn 
State and at present working in Guwahati. As her posting in State Government office I am unable 
to keep my family alongwith me. Moreover, I have been keeping my family i.e. wife and 
daughter at rented house in Guwahati. It is also stated that my daughter whose age is about Ii 
months have been suffering from some disease like Fever and Dysentery etc. since birth So it is 
very difficult for my wife to look after my daughter as there is no any male member. 

That Sir, as my posting in Shillong it is very difficult to look after my family in 
these hard days. 

Under the circumstances narrated above I fervently request your honour kindl y  to 
consider my case of transfer from MID, CWC, Shillong to Guwahati as to look after my family 

An early action is solicited. 

Thanking you. 
Yours faithfully, 

le' 

(MUKUL BEZ BARUAH) 
L.D.CLERK 

MID, CWC, SHJLLONG-14. 

Copy in advance to the Chief Engineer, Brahmaputra and Barak Basin Organization. CWC. 
Shillonu- I for sympathetic consideration at the earliest please. 

0 Z\ 6 

. 	 (MUKU(BEZBARUAJf) 

MID, CWC, SHILLONG-l4 

CV 



C~ 

I cu* 	nWImP 	unat 

1 APR 2009  

ljqj 	4l1! 
Guwatieti beach 

The Chief Engineer, 
Brahrnaputra and Barak Basin Organization, 
Central Water Commission, 
"Rebekka Ville", Near Bank Point, 
Temple Road, Lower Lachumiere, 
Shillong- 793 001. 

(Through proper channel) 

Sub: 	Prayer for transfer 	from MID, CWC, Shillong to Guwahati on humanitarian 
ground. 

Sir, 
With due respect I beg to lay before you the following few lines for your 

sympathetic consideration and favourable order please. 

That Sir, I am working as L.D.Clerk in the office of the Executive Entineei. \IID. 
CWC. Shillong since September, 2005. 

That Sir, 1 would like to mention here in that my wife is an employee of .Assam 
State and at present working in Guwahati. As her posting in State Government office I am enable 
to keep my family alongwith me. Moreover, I have keeping my family i.. wife and Daughter at 
rented house in Guwahati. It is also stated that my daughter whose ageabout 15 months have 
been suffering from some disease like Fever and Dysentery etc since birth. So it is very difficult 
for my wife as there is no any male member. 

That Sir, as.my  posting in Shillcng it is very diffiu1t to look after my family in 
these hard days. 

Under the circumstances narrated above I fervently request your honour kindly to 
consider my case of transfer from MID, CWC, Shillong to Guwahati as to look after my family 

An early action is solicited. 

Thanking you . 

Yours faithfully, 

(MUKUL BEZ BARUAH) 
L.D.CLERK 

MIQ, CWC, SH1LLONG-14 

Copy in advance to the Chief Engineer, Brahmaputra and Barak Basin Organization, CWC. 
Shillong- 1 for sympathetic consideration at the earliest please. 

f ~- 

Y10\ 
(MUKUL BEZ BARUAH) 

L.D.CLERK 
MID, CWC, SH1LLONG-l4 

O-L c 
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Meghna;lnve'stigation  
CentraV\atèr Corhmission; V  0 
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SubmissiLnof luwahstj Bench ub transfer ,  application of self.  

ir, I 
I do h4è;by submit my transfer application (in quad! uplical.c) In 

!( scribed 	proftirma duly 	filled 	in and 	signed 	for 	favour 	of 	furih 

((S !rV act idn pidk 
tr I; I 

H 
I  

H Yours faithfully, 

End Asabove I 

' 

I V 	(MUKUL BEZ I3ARIV.JAII) 
V V 	 L.D.CJ..1 JR1< 

V V 	
MJ.DIVISION, CVv'C, 

I1 I  SHILLONG-l4 

1 1 
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To 

4, 

The Chief Engineer, 
Brahmaputra and Barak Basin Organization. 
Central Watr Commission, 
"Rebekka Ville", Near Bank PoinL 
Temple Road, Lower Lachumiere, 
Shillong- 793 001. 

(Through Proper Chann&) 

Cl 1 APR 2009 

Cuwatatj Bench 

Sub 
	

Prayer for tránsfir from MU). CWC. Shillong to Guwahati on own interest. 

Sir, 
With due respect I beg to lay before you the following lw lines 161, 	a' 

vmp;itlivt consideration and favourable order please. 

[hat Sir. I am working as 1 .I).('lerk in the o1Ice ol the Executl\ c Ln ucer. \ 

(\V(. Slulunu since Septeniher. 2005, 

That Sir, I would !ik to mention herein that my wife is an employee of Assati 
State and present working in Guwahati. As her posting in State Government office I am unable 
to keep my family alongwith me. Moreover, I have been keeping my family i.e. wife and 
daughter at rented houseinGuwahati. It is also stated that niy daughter whose age is about l( 
months have been suf%rind from some disease like Fever and Dysentery etc. since birth. as hkL 
as my wifr also sufThriig° ifcrent type of disease. So it is 'ery difficult for my iv to 1)0k at 

my daughter as there is no any male member. On the other hind my old aged parents we 
depending on me, who needs my presence and help for their medical checkup 

That Sir. as my posting in Shillong it is very difficult to look a kr 't' laini; a 

these hard days. 

Under the circumstances narrated above I rventiv request your honour kindle to 

consider my case of transfer on own interest from Mu). CWC. Shillong to Guwahati as to look 
after my family. 

An early actibn is solicited. 

Ihanking you. 	
V iir a 

,. ,1.  

1e4-d 7 
	 I) ([IRK 

\ (. Sllll,LON'(i-14 
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uwahat 1  Bench 
	 ANNEXURE- 1 

	

PROFORMA FOR INbICATING CHOIC 
	 Thi FflR TRANSFER ON REQUEST, 

SHRI MUKUL BEZ BARUAH. 

LOWER DIVISION CLERK 

0.l0.l968 

28,10.1996 (F.N.) 

30.09.2028 (AN. 

DIjRGASAROI3AR, P.O. HHARAlA.l' hi 

GUWAHATI-78 1009 (ASOM). 

MEGHNA INVE 	 ft STLGAT!QN DlVll). 
CWC, SHILLONG since 02.09.2005. 

As mentioned below: 

Period, of Stay 	Remarks 
From 	, To 

28.10.1996 	31.03.1997 

Puthimari ')Pagladiya Sub- Division, 
L.D.CLERI< CWC, Na1bai under M.B.Division, CWC, 01.04.1997 	15.06,2005 

Guwahati. 	____________ 
Meghna Investigation Division, CWC, 

L. !).CLEIK 	Shillong. 	 16.06.2005 	Till date• 

9. Opted Stations: 
GUWAHATI 
GU\'AHATI 
GUWAHATI 

tO. 	Any Specific 	: My wife is an employee ol Assani state anl at p 

information the offiëial 	working at Ouwahati. M' daughter whose ag(' is ab 

wishes to furnish 	months have been suffering frequently by some (lisease ltk 
Fever and Dysentery etc. and my old aged parents arc folk 
depending on me who needs my presence and day today 
help for their medical checkup, and other home affairs. 

l'lacc: 	Shillong. 	 .. 
l 

nZ )ate: 	24.01.2008. 

Signature: 
Name:MI..JKUL l3lZ l3AI'UAIl) 

Division Gte rl< 

9' 	'_ 	 rvlegh in investigation )iviscn 

cwc, Shillong-li. 
7 	/r 

Name 

Dcs;gnation 

l)atc ol birth 

Date of joining servicç in CWC 

Date of superannuatibn 

l)cclarcd home town 

Place of present postig and since when 
posted 	H 

8 Details of previous pcisting since 
a,ppomtment in CWC 

Post Held 1 	Qffice/Place & Region 

N E IC I  CWcSong 
L.D.CLERK 
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1ni iT 
uwabti Bench.. 

(Jovern ent of India 
Central Water Commission 

Meghna investigation Division 
"Yingyar Villa", Motinagar, 

Shillong: 793 014. 

No.MID,P- 16022/268/2005/ 4 03 

4'\7\nia 

SPEED POST 

TEL (0364) 2521713 
FAX: (0364) 2521226 

Dated: 11 .09.2008. 

To 
The Superintending Engineer, 
Meghna Circle, 
Central Water Commission, 
"Furkan Mansion" Panchayat Road, 
Silchar- 788 004 (Asom). 

Sub: 	Submission of transfer application in respect of Shri Mukul Bez baruah, 
L.D.Clerk- reg. 

Sir, 
Please find enclosed herewith the transfer application (in duplicate) alongwith 

Annexure-Il addressed to the Chief Engineer, B&B.B.Organisation, CWC, Shillong received 
from Shri Mukul Bez baruah, L,D.Clerk of this office who is requesting for his transfer to 
Guwahati for favour of onward transmission. 

In this regard if his transfer case is considered, a suitable substitute may please be 
posted in his place. 

Yours faithfully, 

End: 	As above, 
IJb9. 2'V 

(M. S. SAHARE) 
EXECUTIVE ENGINEER 

• 	 . 
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i 

To 

Sub: 

The Executive Engineer, 
Meghna Investigation Division, 
Central Water Commission, 
"Yingyar Villa", Motinagar, 
Shillong- 793014. 

Submission of transfer application of self. 

0 1 4P? 2009 

ruw"ahs ti Bench 

Sir, 
I do hereby submit my transfer application (in triplicate) in the 

prescribed proforma duly filled in and signed alongwith self explanatory 
representation for favour of further necessary action please. 

End: 	As above. 
Yourefait ully, 

(MUKUL BEZ BARUAH) 
L.D.CLERK 

M.I.DIVISION, CWC, 
SHILLONG- 14. 

7L6  

4LR 
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The Chief Engiiir ,  
I) rahmaputra and I3arak l3asi n Organ izat ion, Central Water (omnhissj 
"Rebekka Ville", Near l3arik Point, 
Temple Road, Lower Lachumiere 
Shiilong_ 793 00 I. 

p; 	' 	 , "•: p 

.. a 

01 APR 2009 

3uwahati Bench 

(Through Proper ('ha nnel) 
Sub 	

Prayer for transfer from MU), CW Shilloiig to 
Guwahatj regarding Si,, 

With clue respect I beg to lay before you the following some points lot )'Hir Y"pthetjc consjderit;o,i and favorable order please 

That Sir, 1 am working as L.D.Clerk in the office of the Executi 
Mu) CWC, Shillong since 21" Seplenil,er

,  2005. 	 ve Engineer  

(I) 	
My wife is an employee of Assani State and at present workjnu 

in 
(iiiwal,r,ti As her posting in State (})vernnlenl 

office I am unable to keep my family along it h 
inc A xerox 

copy of office identity card of my wife is enclosed for your information 

(2) 	My wife is a person of Bilateral profound hearing loss 
(Dealmutisfl,) e Deaf and Dumb Since her bih. A copy of medical ceificate from COnceI,ed doctor ol' 

E N 1'. Depa,irnent of Guwaliati Medical College and copy of Identity card regarding her I)caI mlii isin is also enclosed 

(3) 	
My family i.e. wife and daughter have been keeping at rented house 

in (i"ilu,tl It is also stated that my daughter age is about 2 years. My wife being a disable 
(l )etD(,flib) person it is very di ffi

cult for my wife to look aller my daughter as there is no an
N.  

Iluile 
uleniber So, my wife needs my presence and clay today help for their medical Ireaiiite,1i/(lleck up and other home affairs, In this regard a "Profori-na fo r verilicatjc)n of leflaii" ho,,, house owner regarding slaying my family in "Guwahati" and a copy of high cm iii 'cute of 

my daughter (Date of birth 02.09 2006) is also enclosed 

(4) 	
At present my wife have been sufFering Ioin Gynecology 

Problem i.e bleeding and pain in the lower, abdon)e,I since long time Now, my 
wife is under irealmem in 

(itiilir,ti under Dr. P.N.NobI5 M.D., Obstetri fbi 	any emergent situation. 	
cs & Gynecology ,  So, it is very difficult for he,. 

also cilciosed 
hieing 	

A copy 
of doctor's prescription regarding her treatment is 

76 	
(ouni - 2 
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01 APB 2009 
(2) 	

ywm
wahati Bench 

(5) 	Since my joining in service I am not posted in my ht nne bAkIl 

"(iuwahali" till date. It is also state that at present I have completed three years of eIvIcc iii 

Shillong as my posting is in Shillong it is very difficult to look alter my family in these haul 
days and also affects the medical treatment/checkup, proper guidance and welfare of my 
and daughter. 

I like to mentioned here that I applied for transfer on 23 II .2007 i1nd 
l () I 2008, but no result has come out with regard to my transfer to Guwahati. 

Under the circumstances narrated above I fervently request your honour kindl 
to consider tiiv case (as a special case) of transfer from MiD, CWC. Shillong to (inwahati. 

An early action is solicited. 

Thanking you. 

l)uted: 

Yours faithfully, 

(MUKUL BEZ l3ARtJiH) 
L.D.CLERK 

MID, CWC, Sl-IIIJAI)N6-14 

c(ipy in advance to the Chief Engineer, Brahrnaputra and Barak Basin Organizatiuii, (. W( 
Shillung- 793 001 for sympathetic consideration at the earliest please. 

(MUKUL I3EZ I3ARIJAH) 
L.D.CLERK 

MID, CWC, SFIIIAON(i-14 

-d 7c 
C 7 7 !YZ 

78z 



ANNEXURE. II 

PROFORMA FOR EXERCISING OPTION OF CHOICE STATION/REGION FOR TRANSFER INIUR!i 

I Name 	 : 	SHRI MUKUL 

2 I )esigiiation 	 : 	LOWER DIVISION LERK 

Date of birth 	 : 	01.10. 1968 	 0 1 APR 2009 

Dale of joinrng service in CWC 	 : 	28.10. 1996 (F.N.) 

Date of superannuation 	 : 	30.09.2028 (A.N.) I 

~Uwabft~ti =Bellc 

6 	I..)eclared home town 	 DURGASAROBAR, P.O. BIIARAI L'\It 1,11   
GUWAHATI - 78 1.009 (i\SOM). 

7 PEace ul present posting and since when 	: 	MEGHNA INVESTIGATION l)IVISI o 
posted 	 CWC, SIULLONG since 02.09 .2( )0 

date, 
)tlai.Is of previous posting since 	 : 	As mentioned below: 

appointntentinCwc 	 ..._.._...... 	._ 
Post Held 	Office/Place & Region 	--- ---Period------. 	ay 	Reniatks - of S-t .- 	- 

From 	To 
NEIC, CWC, Shillong. 

I. I).CLERK 	 28.10.1996 	31.03.1997 
Puthirnari Pagladiya Sub- Division, 	

- ......- 
LI).CLERI( CWC, Nalbari under M.B.Division, CWC, 

Guwahati. 	 01.04.1997 	15.06.2005 
Megima Investigation Division, CWC, 

L.I).CLERI( Shillong. 	
16.06.2005 	Till IaIe 

9. Opted Stations: 
GUWAHATI 
GUWAHATI 
GUWAHATI 

Ift An' Specific 	: My wife is an employee of Ausam state and at prse1iI 
Information the official 	. working at Guwahati. My wile is a person of Bilanr;iI 
wishes to furnish 	profound hearing loss (Deaf and Dumb) since her Iit lii. 

My daughter whose age is about 2 years have Iiecii 
sulrtritig frequently by some disease 1ikr Fever anti 
Dysentery etc. and at present my wife have been sufl(,iu 
from Gyneco1oy problem. Now she is under treatmeiil i d 
doctor. 

PhI(.'e: Slitilong. 
E)ate: 

479d 	- 

7 	(7- 

o7. 

Signature: 
Name: 	(MUKUL BEZ BARIJALI) 

Lower I)ivisiwi Clerk, 
Meghna Investigation l)ivisio,i 

CWC, Shillong-14. 
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'1 	rrii rt1Irt 	 - 

Government o Iniria 

	

\t 	 flu fl1 3rrtTh 	 IP)c, 

Oetral Wator CommiaGion 

Room flo. 303, SeWs Bhavefl, 
flaK. Puram. New Delh - 

flatoi 	997 	CT11fl1Bt1$VSThbUn11 

tr 0 1 APR. 2009 
.1. 	• 	. 

• 

Guwahati Bench 

UubjeotI- poetin o huehanl txd wife rt the came etation. 

	

ThzT trr 	fThfiI' wnr"riI tft Uagr vd 

	

•- 	 rti rrTT 

A oOt'f of fo)3,own( paperO in eno1oe 	hQrith fçr 

jflf037matiofl nd nodeearY )lation. 

•Re eive from whom 

	

No,28O'J4/7/0'' (it) 	
MinietrY of PereOnhel, PaGe 

	

- • j. 	 •1 	

'fll PBfløO 

	

IGQ. 	.LfIUU 	
I Deptt, of PereOzuel & Trainint) 

WI' 
A 

eoti0n Officer 

All to Ohir'flan, CJWC, 

	

• 2. 	r.s. to All t4ombr0, (i,WO' 

	

• 	 All Chief iin 	o,r(1t.Q.)/'J' 	f'ormation, O.W.C. 

	

4, 	SeorobarY, 	
c.W.0 

• 	All ,2tO/A00Xh1t Qffjoerfi, c,WC/Pe4eOe.. O.W.0 

	

6. 	All ntt. eotionc/A1l DireOtOrateeIA000t P 	jne 

O.W.O., New DelIiia 	• 

1 

xt
- -CD7OTy ot74'. 

a 

(T 



dl, 

Orsmanc8at 	Jr ' ' 	 1 0' 4 )'9lfzatt.XL2L_7.,7 
Guwahati 	 . 	. 

Phonat561073 	 ntre]. Water Coinniasion  
11 d.Obaervetion Circle, 
Nabin Ueger, Jane8th 

htj-781024 (kssem) 
Dalecl,Guwehetj the.){) ..X.97 

k 
copy of the following pepersa and its enclosures 

is enclosed herewith for inforwtion,yuidence and necessary 
8ction. 

_________________ 	1 •. 	 ,. 	. 

tTtVlU. 
	 r 	

S. 
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FAWaWft 
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i)PERINTENDiI 	0IR 'i)L 

opyto:.. 

The ExEngineer, U.BDivlaion 1  CWC, Dibrugar1 
• The 1x.Engineer, M.B.Dlvision, CWC, Guwahetj 

The x.Eng1neer L.}3.Dlvirji.on, CWC, Jelpelguri. 

4, 	Eatt, II & 11j, hOC, CWC, Guwaheti 	 ft 

/  - 1ç 	'• 	. 	74o 	 "1. 

S 	 •7 
' v. ' 	i i6''-yj) .S) 

 ( 	 ( 	 l-•  

	

/ 	 v<. . 	 ( 	
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£ 	/c# 

I £IJ? 

.• 	

'. 	',' 	. 	I 	 • 	•. 	• 
a.L-y 

.. . . lie 	I 
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rr 

Gd 	 Gov1'1)atjti of In:lia 
i otry of Porewinol PeG. & Penefor.e 

(I apartment of Peroonnol & rrainin ) 
(11 	PR 2UC9 	 . 

How Delhi, 3.4.86  

Guwahati-Bench — 

bjeott- Ponting of huol,n.nd and wife at the eame. tation 

'i. 	. 	 . 	 . 	 . 

The qbion of £omul3tion of vo .lio 	eqardiha. thss 
pqep at th0 dne vlacso of huabani n-1 wii'd whc, 	i1 Oovta 

'.'crvioe;.oz 	oiviou of pu1i1io - eotortJnartskiie hee  been 
....ih Ptliaflflt and obhI?r-fozume on•ervere1. 000eiohe, 

-- .0 ov ii  14 ~ , poqit ion hsab boon that requeetO of Govb..e.rvante. 
--.fand. einployeee of Iübiio 	otor•ündertekin4e for pctir at the 

eanie. otatidn.ueua1i$ reooivotjyjbpathetio àoriaidration and 
:bhateaoh,oase±e decided on merito, keepin" in view thd 

'eqU{remntn. 

.ihe GóVti of India h,ve (;iven the outmoet ijortanoe 
1 toç .1he, i ørihahonte'c o Women 1 e otatue in a1' aeotora end el]. 

• .' .wa1ko .ot 2,ife 8ta4ejiee eni.polioieo av).bain ,foruu3.at4 
aud imprnaited by different Miniotriee of the Oantr]. Oo. 

I 430 pohiVe this eid. It is a].or, oonajdercj neoeee(%xl tohae 
.:ja . .po3ioy whidh dan en,b1e women etno1yod w2dar,the !Gpvt. and 

• 	. 	 to dieoharae their reponeibiliee 
ao ,wia/motJier ot tho oie hand and x'oduobive woilcere in thØ 

It is the pa3io3t of. the Govto thdt 
- 	

-' ae possible and within tho constrjie of sa tninierative 
,feadihi1ity,the haebnnd ttnd Wife 5h6uld bo oeted at the Bar 
itiQ: . to nabl4..the to 1ed a norma1.fmi1y 171f.' and type 

.nI3ira bhe eduosbioflanci welfare of th0t ohl.ldt.n, 
vtm• 	 t r-' 	. . .• 	•  

3. 	 1p'76 tho then Dei,aktmènt of oo,i]. Weiae 
4' es.ieda dit'otila O.O..itte, 'co all Minio'cris)tM epttsa 

co ive norioue oonsieratio to tb&çuestiot 
- opoøtLnr huel,azvland wife at the esime station. However,, 

repreoontatibne continUa to be received lay the.Den tent of 
• 	..Wotaen- 1 .s Wo1fe iii IFiu Iiinietr:, of ltumi,ii Resources Dovelo',ment 

- fromwoman.noeking.the. intervomtion of that Derartment for a 
at. the. place. where their huabpnderro 1oatede'?It he,1 

thareoro, noW han 'locidcid'tn lay down ,i 1,ro,d etatemnt of 
"0l10y"i.t16ast with re.d to theog em'loyeea who are ur1ar 
thi puziiw of the Govt./i'ublio f3eotor Un..rt&ine.. An attemut 
has.... therefore,. been made in the £oI1owint ,araaraph 	o lay down 

- 	 some- qtt±dolinee to ena1e the oarlre oontrollin authoritieS to 
- darne cneidaro the requeetEifrorn 'the spouses for.a,oeting at the -'  

- - stations At the outset, it may be olarified that it may not be 

. • •. .2. 

S  

O/L'.? 



ON 	 - 
1• 

-2- 

ooeib1e ta.brinR 	nmioyeee within tho ambit Of 

the ol.ioy afs eitu,tionR of huBrtnd/Wifo ompyment-are variO1 
mnifo1d. The ,uic1e1ineB ,iVen hulow rre, theroforo, il1utr-
tive 	not exhauotivo, Orvt, iIO9ir.' th't all oer ortrjoo the 

ottdre oontrol1inc aut)iorit'!0hOUl conSic1r such regueete with 
'utmbt eyrlpathyo 	 0 

2tvaq mraf 

	QlaEl0008 of oeeo that may arieo, , tn tthe  uiialinoB 
theaoh'01o$b00aGe rre 1jvenb.lbw.$. •0 

• 	(1) 	hei' the onoucea 1) alone totho.ojne all Inain 2ervioe 
i j,; 	of 'the .AIS narn'ly IMJ, IL1 31. and India foroet 5erioe 

01 	LUUi 	(Group $$), 

"Jhe qppuc will be nosted to the eame oidre by proViii'r 
for 	odre tranei of ó10 opouee o thø Odte f 'the 

Lti,eench 	 other opouee aubjeot.to'their not hein 	qbQd- , bq1  thie 
Po in(!o.withtn.the Cadre 

• will, of ootaroe fj11 within the purViL)W of the'.15tne Govt 

Where one $oune belthV' to on of tha all tn&ii 
3arViooD nd the 0th1-,r epOUeO helonac to one of'Centroi. 

iervioeB I_ 

The orcIra oontrollinr authority of the  Ctitt'.tl 8erioe 
;kma3 	the offioer to the etation or if there 

joe no 
• 	::r 'oebi tht ètation, to bhe etate where the other 

;:,e• 	øóUeo 1,olonint to thu All India 3ürvioeio poetod, 

Where the dpotieb e1dn" th the eabe Corbral 8urvioe 

• 	 Phe Cadre oonrol1in authority may poet the epouee to 

• 	(iv) 	, Where the BOUØO ,lonB to one. Central Servioc and the 

other anouoe blontU to anothz' Central 3rvioes 

• 	p 

 

The apouse with the loner eeryioe at a etation may 
anp3.y tothoaierOPriate oa&ro controlling a*athoritl 
and the eald 9 thority &nl the may noat the ai'i offioo 

• 

	

	1 to the ebttion, or if thoro n.nooG •t in that atation 

to the Bt at e  whero tho oth-r enouee betonrinit to the 
other 0entz4alervic 0  in 0otod, 

• 	(v . 	Where one epoueC .be1ono to an jll IhIi jorvioe and 
the other epouaU hulorireto •:pub1io eátor unIertakinco t 

Publio ootor Uneta¼in,8 The enouse ernnlo.yecl un'lor th 	fj 
• 	may aoply to the om2otnit uthority qnd said authority 

may poet the e'%id o:Cf3.0er to the otation, or if mtherfj 

0 	
• 	Ic t) o ,pout udr' tho P3U in t'i,tt etittion, to thá itate 

• 0 	where the othur opouot3 lu pootocl, 	0 

• 	0 ' 	0 	0 	 0 	0 	 • e,Contd. 

"-vi 
• 	0 	 ( 	00 

0 	• 	
0 
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4 
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one 5paa—ba1ji. to 	 ati_4o.Lt. 
* .. Otho 	pU - bo1on,10 to ?trT 	0 

0•0 	 • 0 	 ... 

+ MAM 

'The Mpoueb emp1ciyd ündor the P5U may apply' toths 

	

r\ 	

oonipeht.'•authorj'cy' 3nd the said authority may At  the ofioer to the station Or ,  if there is no poet .udor the 

	

. 	. roLl that etatin, to th 	tte where.th âther spouse' 
\ 	is 	•I1 hevor, the request oannot bo rsted 
' 	beo&e, 4h ?BU. he no poet in the said station/state 
\- then ti spouse belonlrig o the Oentia2.,8erioe mel 	

• 
•' apply to lhe appropriate oadre dontxo].1inC - aubhb14jty 

d the said uthorjty may poet .the'aid offlbe to 'ch 
or if there is no pbb in that øttob to thó '1 trSt6 where the Spouse etnnloye4d under PSU iS p*nte&. 

' W1era 0110 SpouSó is employed  un4or theCentral qovt 4 . 
the other Dpot*eu is cimployad undd the StatS Govt. 
spouse ernp1oyed(unde t)ity 	may ap1y 

the ompetent authority SlId the oompetenb aUthrity 

	

• 	tny poet 	said o'ffioer to the station ar ittheróis. • 

	

	no post in that station to the state where the othur. 
qtpotloi . poetede H '•  f1•: 	 .. 

will be seen from the iUuetratione given above, 
tdonot oovezl]. poe ib1 oategoriee of oaäe whiqh may.  nias, •"IhfAótit ienot possible to antioite 01:t0atO_ 

...... a6is.f'oeoe, Nddh oaso,not oovered by the sboie gldelin.e 
0: 	 in mind .the spirit in hiOhbh.eeguidoling have been*laid down rind the laror 
:obt9;df ensuring that a husband and wifo:are, aS far %cte 
pâesiblotha within 

 
the oontraints of dminiebra*ivo oonVenienoe 

attho dam o 	tio 

' 	"'i4Lnistr3t of Pixianoe, eboi are requeatedto bring the a • •...%bovi bruobionaobo'bh5 noUOO.ofall',dthjbjetrâtjvg 
.Uth'ibL1nhUndez'1heir.00n -bro3. an ensure oomplianoe.. 	• * 

'In so fr ae'erBons serving in- Indiei.cAud.jt and A000untS 
those.ordem iesue,in..00neujbnbjon.wlh 

:h.dmtr11or aXld. Auditor General of indi,,-..  • 	o,. -' 	 1euo6 with the oonourrenoe of the Department of • 	
Public 1intorpries 	 0 	

0 

Mmdi version, will follow,  

0 	 0 	

• 	
'• 

* - 	
•• 	

0 	

0 	 ( Mrs.' Arti Khosla ) 
Joint I3eor'tary to the dovt4 of India. 

/— 	O — -J .•  
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A oop of M1nietr .  of ?rnonui 4 . oLo iriovanOQe k Peon 

'Ol 	LOO9. 1 & 	•ninR' Oi N): 2C034/2/9'ttt1* 

H 	 QF.JjJJ 

uwat:Benthtt_ 1'ôetinof huebrnd rtna if.. t'ho emo etatior4. 

Al 

1 	 .Thot1igflQ1 i iireotod :to ey that on 

øubjeot..meflbiOfle'  ,k!..bOVe... 	
t -  oiornmqnt -  h? 	ieeued dot 

28034/7/36_flatta(AYcIated 3.4,86. The 
Fifth,.Q1IYtXo.l rLY aornrnieeidn bite now r000mmin'ied that nob on1' 
the exie4.iina inuoruotione rog,râinn the x edto oat"huband 
and wife ttho eaine:otation need to b roiterátod,it 'he also 
raoomnnce&,tkat.tho'60d0 6P thuee..irujtruotione Shojill ba widened 
to in 	r clude the 	ovieion th,t where poete ,t the a,proVrie 
level xLnt in -the o 	jeabion at the eamo e.tatioii, thg'hteb.nd 

and ii nt mnvazitbly he no0 trid toguthor in ordat to ethtble 

L thoifl ö lead ct.normal frtmily life ctncl look ,.tr iewelaDO of 
the ohil.rezi, oe,00ially till the ohilIrn are fO 7eaO aO 

2. The 0vornm, .- ft v irii tiø mt. h nt  
aooidàd9 000t this rOotiirnGi1t.OZ) f ti Fifth Cetral 1Y 

i riterated that all Minietrie/ 
DGpaz'trndflte sho'ld atriotlr a thqro to the euidelicee.l4d down 
in O.. No 28034/7/86EStt.(A) 1ted 3,4.86 while tdeoiditig on itbe 
raquäetè or 'pobiflg of hueband and wife 4t the Ge 0øtrtiOnd 

ehould eneure that euoh poetinP io iv,ri,tb1.Y done, oepooillY ed 

	

	
i,ILL tiieix chl]droh t 10 fOtrr* flf rtROa LI poota t the 
appropriato -lavel- Oxiot, in'the r( i aUofl atthe emo etotion - 

• 	 anctif o aciminiotrttiVO 	 b prob-lomt3 aru oxpeoad ..  to. G,3utt. ae 
-: 	ooneouenoo. 

3# 	it in furthar olarifitid that &von Ln.oaeqWher0O11lY 	'- 

the wife ie 	àvrnmeflb borVa1it,thOcofl0009i0X ol,boratedin 
para 2 ofthi0.M.W0UA be 	thiOOibl 	6 the govdrfltOfltB8zVaz?t4 

Thgee .nbri.otion0 would ho ctpphiortbl9 onl,y to pootO 	' 

itinbhe5eatnu dhvtmentCtfl4'40ul(3. not apply on ap ifltent -• 

under the contrar. Sb fLn r3ohntne.-  

5.. - 	A copy-of thiOD ar oont'O O,M: No,28034/7/66.3 0tt.) 

d.ato 3,4,86 ic enol000l for 	:" renpo cn&gUinOOe 

6, 	Uin-i vqraion-of 'hoO1'e iL)Jfl01080 	 - 

Q 1  
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